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BULLETIN PART = II k

(General information relating to Legislative & other matters)
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. RULING BY HON'BLE SPEAKER ON NOTICE -
OF BREACH OF PRIVILEGE AND CONTEMPT-
OF THE HOUSE CTVEN  ON BY SHRI DEEP
CHAND BANDHU AND SHRI RAMVI:t SINGH
BIDHURI . T
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Hon'ble Members are informed that Hon'bleVSpeaEer, Delhi:
~ vidhan Sabha has given the ‘following rulingnon the notice of
breach of Privilege and Contempt of House'given duriﬁg the
First Part of the Tenth Session by Sh. Desp Chand Bandhu and
Sh. Ramvir Singh éidhuri against Hon'ble Chief Mini‘st.er and
Minister ¢ Social Welfare 3 : . o
» In the first part of th& Tenth Session on
31st July., 1596, Shri Deep Chand Bandhu and Shri
Ramvir‘Singh Bidhuri had-given a notice of Breach o
Privilege and Contempt of the House against Hon'ble
Chief Minister and the Minister of Social Welfare.
.In their notice, they had stated that "the statements
made by Shri S.P. Ratawal on 24.7.96 and 25.7.96 and
by Shri Sahib Singh, Chief Minister on 26.7.96
regarding alleged rape oq‘ohe of the inmates of
Nirmal Chhaya (ﬁari'Niketan) was incorrect and he has
misled the House". ‘ _

. I have examined this case in its entirety with
reference to the rules, established practices and
Conventions in Parliameni: and State Legislatures and
the mlings given by the Presiding Officers. 1In this

- .connection, the following cbservations of Lok Sabha
Speakér mada in the House on 1.th March, 1964, 18th
April, 1266 and 2nd December, 1974 are worth quoting :
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i B order to'constitute a breach of privilege
or. contempt of the douse, it has to be proved
that statement Was not only wrong or misleading
but it was made deliberately to mislead the

_HouSe. A breach of perllege can ar*se only

" Whén- the member or thL Mlnlster makes a false
Statement or an incorre ct statement wilruléy:
‘deliberately ly _and know1qglx" '

From the contents of the notic given by Shri Bandhu
and Shri Bidhuri, I find that ' they made only bald observations
that an incorrect and misleading statement was made by the
Hon'ble Chlef‘Mlnlster and the Minister of Social. Welfare
without Specifically pointing 6ut the incorrect and misleading
bart  of 1t. ‘Their noticenowhere States that such a statement
was mada "wilfully, dtllberatelj and knowingly", ‘On the other
hand ‘Yon'ble Chief Minister and Minister of Jopial Welfare have
Ccategorically stated that tha statement made by tham was correct
and truthful in toto. Hon'ble Chief Minister's statement in
Particular has to be taken on its.-face value that “whatever
information was available, he placed bafore the House without
concealing anything”. '

My attention has been drawn to yet arother ruling given
by the Lok Sabha Speaker on. 2nd February, 1983 and E5 - September"
1981 dn which referring to an alleged incorrect Statement he
had observed

"Incorrtvt Statement made by minister cannot maka any
basis for a breach of privilege; it is only a deliberate
lie, 1f it. can . be Substantiated, that would certainly
brlng the offence within the meaning of breach of privilage®.
Since'in ‘the instant case, no incorrect or mlsleadlng
Statement has been made or established nor a case has been made
out that it was done wilfully, dellberately and knowingly, there
arises absolutely no case of breach of privilege or contempt&o:
House by the Hon'ble Chief M_nlster and Minister of Social
e i J 2 . J "
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The notice, in my v1aw, based on the rulings:
and observations made above 1S not £it for giving consent,
I, therefore, declare the same as inadmissible under ul: 66

of the tuT S of Procedure and Conduct of Bu51ness in the
Dalhi Ieglslatlve Assembly.
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